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(ii) RESTORATION OF THE MINISTRY
CHAKAC1ER OF ALIGARH MusLiM UNI-
VERSITY

SHRI G. M. BANATWALLA (Pon-
nanij: I rise to make a few submis-
sions under Rule 377.

The Aligarh Muslim University is a
great monument of the culture of the
Muslims of India and was created,
endowed, raised and nourished by the
labour and the great sacrifices of ihe
Muslim of India. This University 1is
a Muslim minority institution
established and administered by the
Muslims. Ever since the University
has been deprived of its rightful plea
10 the minority character there has
been a growing and righteous indigna-
tion and a persistent demand for the
restoration of its minority character.

1he  Aligarh Muslim University
Amendment Act of 1972 brought
about severa] obnoxious provisions
and as a result there was a growing
resentment against this amendment
everywhere throughout the country.
There were agitations, there were ar-
rests and there were even Police fir-
ings.
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Now, the Janata Party formed gov-
ernment at the Centre in the wake
of great hopes and expectations that
this minority character of the univer-
sity would be restored; but it is with
a sad heart that I have to submit that
all these hopes have been belied.
Nearly 8-9 months have passed and
no measures have been taken in that
regard. [herefore, there is not only
a great resentment and restlessness
among the people but there is also an
imminent threat of agitation. At this
juncture, I must make this strong
submission both to the House and ‘n
the government that it is absolutely
necessary that immediate measures
should be taken to restore this mino-
ritv character of the Aligarh Muslim
Universily, to repeal the obnoxious
provisions of the Amendment Act of
1972, to implement the recommenda-
tions of the Beg Committee and the
Khusro Committee and to see to it
that necessary protect.on under Arti-
cles 29 and 30 are made available to
this University also. It is also neces-
sary that the university and various
other section should be taken inio
confidence aboul the measure. I hone
that this matter will receive serious
attention at the hands of the Gov.
ernment. We at least expect of this
Government to make a categorical and
an equivocal gstatement with res-
pect to its intentions about the res.
toration of the minority character in
order to satisty the disturbed f{feel-
ing and the minds of the minorities.
We hope that nccessary steps will he
taken and that an immediate announ-
cement will be made by the Govern-
ment.

(i1i) PREFERENCE IN EMPOYMENT TO

THE PEOPLE OF (CHHATISGARH AREA BY

HINDUSTAN STEEL CONSTRUCTION
CoMPANY LTD.
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THE MINISTER OF STEEL. AND
MINES (SHRI BLJU PATNAIK): Sir,
I have listened to the hon. Member.
Certain corrections are required. That
is why I have to stand up to speak
on his observations.

A steel plant anywhere in India js
a steel plant; any major national
project is a national project. To say
?hat only local people are employed
in a major undertaking. ..,

_SHRI VAYALAR RAVI (Chiravn-
kil): Sir, I rise on a point of order,

MR. DEPUTY-SPEAKER: You will
please take your seat. There is nos
peint of order. If a Minister wunts
to say anything on 377, he can say
0. I know the procedure having heen

here for so muny years. I know what
£oes on here.

SHRI VAYALAR RAVI: You will
kindly see the rules. If the Minister
wants to make a statement, he shoyld
give a copy of it in advance. Then
orly he may make a statement.

MR. DEPUTY-SPEAKER: Mr. Ravi,
you are abso.utely mistaken. Under
Rule 377, a Member makes a men-
tion and, if the Minister feels, that
he should reply, he can do so with
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the permission of the Chair. I have
given him the permission.

SHRI VAYALAR RAVI: Sir, in the
Fifth Lok Sabha, there was a ruling
given in this House by the Speaker,
Shri Sanjiva Reddy. He has given
his ruling in thig House if I remem-
ber correctly on the point of Shri
Shyamnandan Mishra.

MR. DEPUTY-SPEAKER: Mr. Ravi,
I think you are not remembering it
correctly. I rule that there is no
point of order. You will please =it
down.

SHRI VAYALAR RAVI: My point
of order is this. There is a ruling
given by Shri Sanjiva Reddy, forme:r
Speaker in this hon. House. Accord-
ing to that, if the Minister wants to
make a statement on the floor of the
House, there is a specific mention that
the Miuister concerned niust give a
notice.

MR. DEPUTY-SPEAKER: Mr. Ravi
please do not try to confuse the state-
ment which the Minister wants to
make suo motu and his reply to the
point raised by the hon. Member
under 377. 1 know that. You carry
on, Mr. Fatnae.

SHRI VAYALAR RAVI: He must
give a prior notice for it.

MR. DEPUTY-SPEAKER: Mr. Ravi,
I am very sorry there is no point af
order. Perhaps you have not gone
through the proceedings correctly. You
will please go through them.

SHRI VAYALAR RAVI: I am sorry,
Sir, you are mistaken on the ruling.
Under Rule 377, if the minister wants
to make a statement....

MR. DEPUTY-SPEAKER: Mr. Ravi,
the matter has just been raised
under 377. Some hon. Member made
certain points. And, if the minister
wants to reply to them, he can do so.
There ends the matter. This is the
ruling from the Chair.
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SHRI VAYALAR RAVI: That is
not a correet ruling

MR. DEPUTY-SPEAKER: The hon.
Minister may now go ahead with hia
reply.

SHRI BLJU PATNAIK: Sir, this
is a construction company owned by
the Government of India which emp-
Joys people—skilled, unskilled, engi-
neers and technjcians from various
parts of the country. As I said it &
a construction company and, as the
work finishes, from one area, these
people are moved to different areas
of the country or, even, sometims,
eutside the country when there is &
foreign contract.

At the moment, at Bokaro, the work
has been substantially reduced and
there are 7500 employees who are
surplus at Bokare. The company's
attempt is to disperse these surplus
employees to diflerent parts of the
couatry and, in fact, they have been
sent out o different Stales in this
country. While t-e Bhiiai expancion
scheme ic now going to take place,
sem! skilled workers are being trans-
ferred to Bhilai. Sir, I have writlen
a letter to the locnl MP, and the
words which have teen used in that
ktter are:

“For the expansion of Bhilai Steel
Plant, I have no doubt, local peco-
ple of Chhattismarh will recc e due
consideration.”

1 have been informed that nearly
20,000 workmen would be required ta
unidertake the job of Bhiiai expansion
angd oul of the 7.500 surplus men [rom
Bokaro probably 1,500 to 2,000 will he
available for Bhilai who have done
same work at Bokaro and are usel
to the type of work. They are skilled
and semi-skilled workers.

Nt WA fawd (IrvAgmia) ¢
faerd F Y aga AT T

SHR] BlJU PATNAIK: In Bhila
also for the same reason that we

Rule 377 ass

want more men the HSCL had taken
interviews. 1 have instructed that
suitable men from those people inter-
viewed to the extent of 1,000 or 1,509
workmen ghould be taken by HSCL
immediately.

wt g wew e (Gar)
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SHRI BIJU PATNAIK: Does the
hon’ble Member want me to dismiss
7,300 reople of Bi:ar? I request the
hon’ble Members to think of this
country as a whole and not Chhattis-
garh alone. The local peoples’ inter-
est will not be forgone by HSCL. This
is only a construction job. In an-
other three years time this construc-
tion work w:ll be over. Now, aftler
three years when there is no job
and if I want to {ransfer them to
Bihar and Biharis create this prob-
lem what will happen to the people
of Chhattiszarh. I wish to emphati-
cally statc.—zs 1 have already made a
commitment here in this respect—that
we are going to take a large number
of locar people for this job. Only a
smull portion out of 7,500 will go to
Bhilai. It will be unfortunate if we
start State war on this basis. There
are at least one lakh people of Chhat.
tisgzarh who work in Orissa and many
people in OQOrissa do not have job. I
am very sorry to say this but I shal
do justice. I shall go out of my way
to take them maximum numbesr of
people from that area. It ig unfortunate
if the local labour exchange crectes
subterfuge and does not put on the
list of employment exchange roster
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the Chhattisgarh people. That is nnt
my fault. Hon. Members should take
ft up with the M.P. government. I am
sending the secretary of the Sleel
ministry within a week there to sort
out this problem. I am equally an.
xious as my colleagues here to see that
the local people, poor people not only
get employment but they get it ail
around. I have ordered the stec!
authorities to adopt villages around
the steel plant and to give them help.
They are poor people I have ordered
that the local school, women's colege,
hospitals, etc., should be assisted by
the stee] authority and the steel plants
I have informed Shri Mohan
Bhaiya, M.P. in the form of a letter;
this is a commitment of the govern
ment and I am making the same com
mitment here. But if local pasions
are roused, I should like to caution
them in thig House that the same pas-
sion can be aroused ten times over
from other parts of the country. This
must not happened; this should not hap-
pen. This happened in Bombay some
time back when Shiv Sena started an
agitation.

ot XX qEA : TIETA WY, A
Ram A TE wawr f oaw
fafrew e

SHRI BIJU PATNAIK: For one
man from outsid2, you will have three
men. If you are satisfied at 50:50, you
should be sutisfied with this. I hope

I have explained the position to the
hon. Members' satisfaction,

St gFo UFo qEaA : (Hwart)
O GFizz "W [IET F | AT FY
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MR. DEPUTY-SPEAKER: Shr'
Dilip Chakravarty's name was als»

there and the petition had been pre.
sented.

ot ‘tHo gme AT : wuT A
@A afew =g gur
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st quo R0 TEmM¥Y @ Iqreqe
qg12T, UqE WEQTA®! &I HIA@I§
enFl afyma g smoa |, (wEwR)

MR. DEPUTY-SPEAKER: You have
said enough. I am telling you that
the petition had been presented. u
you insist on continuing like (this
whatever vou say will go off the re
cord.

14.33 hrs.

COMPANIES (AMENDMENT) BILL
—contd,

MR. DEPUTY-SPEAKER: We tak:
up further discussion of the Compa
nies (Amendment) Bill.

SHRI R. VENKATRAMAN (Madras
South): Yesterday, I was dealing
with clause 5 of the Bill which referss
to section 220 of the Indian Companiecs
Act. 1 was pointing out that under
section 219 of the Indian Companics
Act a shareholder was entitled to re.
celve a copy of the balance sheet as
well as the profit and loss account
before the annual general meeting. It
the annual general meeting is not



